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¥n the matter of - o <:,3 f§§
:‘ ><')“E-
aach . oo NER R
e Bened eview petition No:_ lci_of 1995 ™\ e T
onm | gl
* ' Bez:
(on 0.A No. 124/95? EEi;
_ ‘ 08
&

In the matter of 3~ : i

"Review petition u/s 22(f)(i) of the Central

‘Administrative Zribunal ‘Act 1985 g

AND

In the matter of i-"

Judgement and order dated 24 Aug 1995 pacsed

’ ’ by fhe Hon'ble Tribunal in OC.A 124/9%

~__AND

In the matter of -

1. Union of India, represented by the
Secretary, Ministry of Defence, Sena Bhawan

© New-Delhi

2. Garrisbn Enzin.er 868'Engineer
Uorks-SectiQn, c/0 99 APO

| —_ Re Bpondmé/q)eti (:006‘(3

Ve -

Shri Krishna.Sinha, Elect and 116 others -

. obponile oilies
[ 3 B N ) " £ .:.. 1
t S Aae-
‘The humble Respondents/Pétitioners named above most

v/s

réspectfully sheweth s-

1o That the adove noted case was finally heard on

’

24 Aug 1995 (at Kohima) and the applicants/Opposite parties

<

are allowed by the Hon'ble Tribunal to draw the amount of
following allowances - |

" (a) Special duty allowance wef 01,12,1988
- (b) Field Servic: Concessions wef 01.4.1993
{c) Special compensatory allowance(RL) wef 01.10.86

(d) House rent allovance wef 01.10.1986. :
: ocoplztooa
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A .

arrears amount of the above allowances to be pald as early

as practicable but not.la{er than a period of three months
from the date of ¢gif/df receipf of copy of Judgment and order
i.e frdm'the‘datelof<20 Sep 95 on which date the Respondents,
have réceivedlthe‘aépy of the judgment and ;hall also continue

to pay the current subject allowances regularly so long the

. concession is admissible,

2.  That the Respoﬁdent No. 2, the Garrison %ngineer
868 Engineer Ubiks Section hadftaken up thg caée with higher
authority i.e. Respondent No, 1 (ﬁnion of'india) for issue
instructions -for implemenﬁétion>qf the judgﬁent and order in
éqestian, The opposit. parties are not entitled for SCA
(RemQtegibéality) vide Govt of India Min of Def New Delhi
letter No.1(18)/86/D(Pay/Seivices) dated 10 Dec 1986 enclosséd
‘as Appendix 'A'. The contents of the #ig said letter as
under $- / |
"The personnel in recéipﬁ of Special Compensatofy
allowance under these orders will not be entitled to
Combosite Hill Compensatory Aliowance.in addition.
However, where ﬁﬁe Hill Co@pensatory-Allowénce or any
other Compensat ry Allowance admissibie is more beneficial
the samé may be allowed in lieu of the Special Compensators
Allowance., It will not be admissible in stations where
Full'or:lmproved Modified Field Service concessions are
admissible., 1In other_WOréds; pérsonnel ehtitled‘to-Pull
FSC or Improved Modified FSC will not be entitled to
special cémpéhsatory'(ﬂemote Locality) allowance.,
However, this allowance will be admissible alongwith

the Modified Field Service Concession®,

3. That the opposite parties are allowed to draw the

SDA from 01 Dec 1988 and arrears amount to be paid within the

three months from date of receipt of copy of judgment and order.

In regards to above allowance, it is submitted‘fhat opposite

o.p/3oooe
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“parties are all belong to North Eastern Reglon and they are

appointed in side of the North Eastern Recgion. As per the

‘instruction of-. the Hon'ble Supreme Court SDA is admissible

only to those employees who are appointed ocut side the North
Eastern Region and are posted in the &orth'Eastern Region,

In view of this fact the opposite parties are not entitled to
draw SDA as ordered and hence the judgment and order is

Iiable to be rcv1eved. _

4, | That the gudgment'and order*déted 24 Aug 1995 délivered
at Kohwlma has been based on the earler Judgment and order
dated 30 Aug 1993 on O.A, 174 of 1993 Shri SC Omar, Assistant
Executive Engineer Vzrsus Garrison Engineer 868 Engineeriiorks
Section. Respondents i_e._Enginéer-in—Chiéf's branch Army
Headquarteré,’New Delhi fiied S.L.P before Hon'ble Supreme
Court against the judgment and order dated 30 Aug 94 on the

0.A 174 of 1993 be-ring Civil C.C. No. 3371/94, The Hon'ble
Supreme Court allowed the Respondents to file a review
application before the Hon'ble Tribunal ét Guwaﬁ%i,“against

the si#/ said impugned judgment and order. As per the
instruction of the Hon'ble Supreme Court, Respondehts No. 1 & 2
I.e. Union of India and Garrison Engineer'$68 Enginzer Vorks
Section have filed a review application against the said
impunged'judgmentuénd order on 04 Sep 95 and the review
application has been registéd as RA No. 18 of 1995, The above

RA has not yet come up before the Hon'ble Tribunal for -
admiséion. ‘ '

5. The Respondefits have now filed this petition praying

'for review of the judgment and order -dated 24'Aug 95 passed by

the_HOn’ble Tribunal in 0.A 124/95,

6. That the petltloners submlt that there has been
error aparant on the face of the records for granfing SDA

to the original applicants who'are locally appointed in

NE reglon i.e in Nagaland and as sugch the Judgment is

liable be rev1cwed '
-nop/4;oo
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7o That this petition is filed bohafide and in the

interest -of Justice.v'

PRAYER o .

it is therefore, prayed that this Hon'ble Tribunal
would be kind enouéh to admit this Review Applicétion and
consider‘ihe:circumstances explained above and review - the
judgment and order'dafed 24 Aug 1995 passed in 0.A 124/95

in the light of above facts.

And for thi$ act of kindness, the petitioners as

in duty bound shall ever‘bray;

VERIFICATTION

I, Major Navin Mohan, Garrison Engineer 868
Engincer Works Section, C/O 99 APO do hereby solemnly affirm
and declare that the contents}made in Pa?agra@h 1 of the
Review Application are true to'my knowlédge and theée made
from paragréphs 2 to 5 are derived from records which I
belleve to be.true and rest are humble submission before

the Hon‘blehTiibunal.

I sign this verification on this Li4feerts day of
ocl 1995 at Dimapur, |

er———

Navfg/ﬁg;;;;””’

Major
Garrison Engineer
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(I8)/86/D(Pay/5erv1c es)

. L : ‘oovevnncnt of . India
L - ’ : Ministry of Defence .
C N Mew Delnl, Decemoer 10,1925,
;Thé'unic"fofftuc wLmy Staff .. .. * ’
-The Chief of ‘the: Waval Staff R -
Tne Chlef,of“une er St af; N¢i5 gi; ii""'ihf
"ﬁSubjegt {; { arant of Spec1al Compensatory (°emote Loc:llty) S

o . - Allowance to-4rmed Forces ‘Personnel below Officer:
.. = rank, including NCs (,)/Dosted in Assan and - :
: AVegnalaya L S S .

sir, IR OEIERARAY ‘¢1-;a:
‘ I am dlrected to Tef fer to th1s 1nls+ry’s letter
"No . 99934/4lsc/Aa/PS3 (07/5051/D(°ay/9erv1ces), dated 31.10v1985,
and to say- that consequent 'upon the decision taken vy the ..
uovernment on the. ¢ecomnendatlons of the Fourth Central Jay o
-Co mission, + \e President is pleased to sanciion Svecial Compen-
- satory’ (Remoté Locality) Allowance to the Axnzd Forces 3ersonnel
“below Officer rank, including NCs (E), . oosted in Assam *nd
weuhalaVa =t the iOllOWiﬁG reVLSod rates

PayTRange""v T-a;j?- . -Ra +e oJ»ﬁﬁecxal Comnenra’ ova
A : ra e Allow afce (Budzes per ncwsq_)“”
'733sié”PaY beléw'% 950/;f,:'f<  -'1.1>;f[ﬂ;;f20_ |
laasicapéy of % 950/- and above - *_j’ e AQ T !
. but.below % 1300/ e T e _ i
3asic pay of s~ 1500/— énd abpvelfix. ,ﬁf-» '60'~“ | ;
‘ butzbelow}% 2000/* S S o S %
‘Basic oay'of 2000/—;§hd“abobef¢" 3   . ﬂﬂ9hi §
but.below % 3000/- PO o |
'anlc y-qfﬁqupoo/*fand,abovg":vf”f“;'f‘1oo Ny
f2ﬁ  N Tnese ordars take efgect from 01 10 1986 ' |
3, ¢ For the oerlod from 1.1.1986 to 30.9.1986, the. ‘zbove’
Allowance will -3¢ drawn at the- existiﬁg ratcs o5 *Me notwodwl nays
51D\tie_pr§7rCVlS°d scale..ggx,~3|', _' . :

4, o ,-Tnn term “8351c Pay" means tne 93y in therrevised
- seale ‘a3nd will not includa’ -any other oay such as Classific-tion -
- pay. Rank/Appointment ‘pay, -Goof- Service - D8y Vlc, In tve case 5f
those who retain- the existing scale of pay,' i1l include, -~ - ..
vesides basic. uay in the »re.reviscd scale” o;';ﬂy, anpropriate
Dearness Allomance, ‘Alditio=xal De=rness Allowancg, DeaJness say,
.. adhoc Dearness Allowance and Interis Relief therdon =t the rates

in force on. 31 12 198:; u”hare *1c'ap,ljcation o0& rev1s”d ratcs '

N
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ON_

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
GUWARATI BENCH_

Criginal, Appiicatinn No,124 of 1625
Vith ) _
Originel Application No.125 Aoi’ 1095

Date of declston: This the 24th day of /‘m st 1985
( AT wKOUTKA )

Tle Hon'ble lustice Shr M.G. Cisudhard, Vice-Chairman

Wn, Hon'ble ohu CI “tyine, Memiber (Amicistrative)
Q_..a,;yg. 17/0__5 ,
Shit Uirlel 3 Sinke and 116 otlers
All rve soiving Inthe  Ofice of the Currison Fugineer,

weGhpptor sts
- VEIsus -

1. Usion of ]nd)'i Fepio sonted L)

ihe Sooretsry, Difonce,
'G( veronent-of I'W(-“, Mow Pklr]i

2. The Grrrison Ergineer,
' fts EWS Clo 92 APO.
3. - The Cerriscn Englnzer, - .
364 1ZWS, C.o "9 APPC. . Responderts

oooooo

O/,.f\cl 5/65 ‘

Shri N. Limbu end 14 others
All are scrving in the -Office of the Gevrrism Engineer,

863 EW VS Clo 99 APO ... Applicants

- Yersusg -
1. Union of ludla represented by
The Seoratary, Dafeoce,
Governinent of Judia, New De Ihl

2. The Garrison Enginenr :
868 EWS, C/0 99 APC. - wve-sRespondents

For the applicants In both the cases ¢ By Advocete Shrl A. Ahmed

For the respondents in both the cases : By Advocate Shri S. Ali, Sr. C.G.S.C.

AR Y X I
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CHAUDHARL]J. V.C.

"Mr A. Ahmed for the applicants,

Mr S. Ali, Sr. C.G.S.C. for the‘respondents.

Both these cases Involve same question and therefore

are being disposed of by this common order.

Facts of O.A.No.124 of 1995;

~

The applicants belong to Group "C" serving in the Defence

Department as civilian employees. The application Is restricted to o7

applicants at serial No. 1 to 117. These applicants are from inside

- North Eastern Region and are serving in different capacities as Central

Government employees in Nagaland under GE 868 EWS 99 APO.

Their grievance is that they are being denied the payment of:

i) Speclal (Duty) Allowance (SDA) payable under Memo

No.20014/3/83-E-IV of the Government of Indla, Ministry

of Defence dated 14.12.1983 read with 0.M.No.4(19)/83/D,
Civil-I dated 11.1.1984

i) House Rent Allowance (HRA) as per the clrcular No.11013/

2/86-E-1I(B) dated 23, 9.1986 issued by the Government

of India, Ministry of Flnance >
\ ’ .
i) Special  Compensatory (Remote Locality} Allowance SCA(RL)
under the Ministry of Defence letters No.16037/E/A2.
HQ 3 Corps (A) C/o 99 APO and NO._B/537269/AG/PS3(ZA)/]65/
D/(Pay)/Service dated 31.1. 1995

!

iv) Field Service Concesslon (FSC) vide Ietter No.16729/GG4

(civ)(d) dated 25.4.1994 of Army Headquarter New Delhf,

although they are entitled to get these concessions.

2. Although no written statement has been flled Mr S. All
£ - _'eg}ned Sr. C G S.C., falrly states that we' may declde the matter
\§ ‘ _ : :
S : ' , .-

P .

N

T
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W\
in the light of carlier decisions on the point although he has {nstructions
to say on behalf of the respondents that they oppose the claim.
Facts of 0.A.No.125 of_|995:
3. The applicant Nos.1 to 15 (other applicants already delcted)
who belong to Group "AY, "B, “C" and "D" employed In the Defence
Department  as civilian employces and posted in Nagaland make a
grievauce that the respondents are denying ther. the bencfit of SDA,
HRA, SCA{RL) and FSC wlthough they :re entitled to get these
concessions., . ~

4. - The respondents have not filed any  wiftten  stetemont.
However, Mr S. Al, lesrned Sr. C.G.S.C,, fzirly states that we may
declde the matter iwthe light of earlier decisions on the point although

he hus instructions to say on behalf of the respondents that they

oppose the claim.

REASONS (common_to both the cases)

5. The npplicants place reliance upon the O.M. dated.14.12.1983
which  providcs that chntral Government clvilian employeces who
have All India - Transfer liability will be granted SDA at the rate
prescribed théreunder per month on posting to ajy statfon in ‘the .

North Eastern Reglon. Likewlse, the lctter of Ministry of Defence

dated 31.1.1995 provides® that the Defence Civilian Employces serving

in the newly defined Field Al:eas aud Modified Fleld Areas will be
entitled to payment of SCA(RL) fogether with other allowances as
may be admissible. The O.M.dated 23.9.1986 Issued by the Ministry
of Finance , (Department .of Expenditure).provides. that on the..

recommendatlbn of the A4th Pay Com_mission it has Ebeen decided

that the Central Government employees' shall be entitled to HRA,

on a slab basis related to their pay end seperately prescribed, for

"A", "B-1" angd "B-2", "C"- cless and "Unclassificd” cities with effect

from..eees

e

- %
.

o —— e rar e r————

\_\_\.
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':from 1 10 1986. It ls lfurthe ‘provldeT

'i‘. | N || l'|' sl T . ' '.;‘l :Jl{
My il el
t‘hlat HRA at the rates prescrlbed n
T

—

o
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it il
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i

shall be pald to all employees (other than' those provlded wlth Govern-

ment home/hired accommodatlon) ‘without requiring them toproduce

il

rent receipts, but on compllance with the prescribed procedure there—

under. It also provldes that where HRA at 15% has been allowedl

under special orders the same shall be given as admisible in AT,
"B-1" and "B-2" class citles and it shall be admissible at the rates
In "C" class cities In other areas. The memorandum jssued by the
Army Headquarter ~ Org 4(civil)(d) dated 25.4.1994 bearing No.16729/ ,

GG4(Civ)(d) on the subject of FSC to civilians paid from Defence
Service Estimates including clvlllvans employed in lieu of co.mbatantsy
and NCsE_(both posted and locally recruited) provides that it ._i‘s
proposed to extend the sam.e concesslons to Defence civilians employed
In the field areas as the} serve side by.s.lde with services personnel
under similar conditions in the glven areas and the same shall be
paid at the rates prescribed under the sald memorandum. It has,

however, been provided that SCA such as Yad climate allowance

etc. shall not be in addition to these allowances.

6. The applicants have based their respective claims

on .these memorandums,

1. | It appears that the applicants in both the cases. had
filed a Civil Sulvt in "the court of DC(Judiclal), Dimapur, Nagaland,
being Clvll Sult No.255/89 making the same claims. The clvil court
by judgment and deeree dated 19.12.1994 has allowed the claims
and directed the respondents to make the payment accordingly.
The civil court relied upon the deciston of this Tribunal in '0.A.Nos.48

’

49 and 50 of 1989 of the Central Administrative Tribunal, Guwahati

‘Bench.” The "decree” has ot been” complled “with;"but " the applicants = ™

have now stated In the applications that they would not proceed
v
with the execution of the decree as they have now reallsed that

they had obtained 'the decree from the _court which lacked mherent

T s jurisdiction......
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" We, therefore,

jurisdiction ‘to-entertain and try the suit in viéw of the
bar of jurisdiction arising under the provisionSof the

Administrative Tribunals Act and, therefore, they have

-

approached this Tribunal for relief by these applications.

" since the applicants were agitating the claim in respect

of SDA and HRA in a wrong forum it is just and proper to
give them the benefit of exclusion of the period of
pendency of the civil.suit for the purpose éf holding the
said claims within limitation in these applicapions. The
relief sought in respect of the other 'two claims is

within jurisdiction.

8. The question of entitlement for éll these
claims in respect of Defence civilian emplpyees haye
exhaustively examinéd by us in the decision in the case
of S.C. Omar, Assistant Executive Engineer, -vs- Garrison

Engineer and another (0.A.No.174 of 1993) reported in SLJ
f-74 -

0 1995(1) CAT (Guwahati Bench)ﬁ.We have held in that case

that SDA and SCA(RL) are payable to civilians with All
India transfer liability peosted in Nagaland even if they

get Field Service Concessions. We have not accepted the

~plea that admissibility of Field Service Concession

deprives them of ‘these benefits. In view of this

_conclusion since facts are identical and as we had also

A\

referred to the ealrier decisions in O.A.No.48/89 and
0.A.N0.49/89 dated 29.3.1994 in support, we are satisfied

that the relief claimed by the applicants in the instant

|EY-Faad

applications relating to SDA and SQQ(RL) must: be.allawed.

- p e ‘e

declare EBQETmiﬁgwmgﬁﬁfiféﬁfé““in“”the

»

respective applications are entitled to be paid SDA with

effect from 1.12.1968 or from the actual date of posting

e et e, o Y e b g €



as the case-may be; We further declareithat the
applicants in,the;reSpective applications are entitled
to be paid SCA (RL) also, with effect from 1.10.1986. For °
spec1fy1ng these dates in respect of these two reliefs
we rely . upon O.M.No.20014/,16/86‘/E—IV/E:—II(B)'  dated
1112.1988. This is consistent with the decision in S.C.
Omar's case (Supra). lt.is,'howeVer; made?cleat that
this applies only to such of the applicants who are
appointed outside N.E. Regioh[ but are posted_ in N.E.

Region on tenure basis.

9. Consistentlf with the view we have taken ing
Omar's case on .the nature of FSC and with the view taken
that SDA and 'SCA(RL) are payable independently of FSC we
~hold that on the subject the applicants in the
respective applications are entitled to draw the same as
provided in the letter of the Government of India
No.37269/AG/PS 3(a)/D(Pay & Services) ‘datedl 13.1.1994
with effect from 1.4.1993 subject to fulfilment of other

conditions prescribed therein.

10. Lastly, in so far as the claim for 'HRA is
‘concerned we follow our decision in 0.A.No.48/91 dated~
22.8.1995 and hold that under the 0.M. dated 23.9.19%86
the applicants are entitled to draw the HRA prescribed
for ‘B class cities with effect from 1.10.1986 at the
rates prescribed from time to -time since 1. ld 1986
.“whether .on. percentage ba51s or. flat rate or slab ba51s

v POSMUAGIA S AN CaB L s

till 28. 2 1993 and thereafter to be regulated Ain'

accordance ‘'with the O.M. No 2(2)93 E- 2(B) dated 14 5.1993

1th effect from 1.3. 1991 and continued to be paid.

al. .For.the purpose of the*aforesaid order it is

“made clear that ‘as now held by the. Hon'ble Supreme Court

the benefit of SDA is adm1531ble only ‘to those employees
who are app01nted outs1de the North Eastern Region and

i are posted in the North Eastern Reglon. It will be open
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communic i of this order.
1 ‘ .
' -~
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to the respondents to ascertain the case of each

applicant for that burpose if necessary. Further it is
made clear that this order has becn passed on the footing '
ﬁhat all the applicanﬁs in the two cases are posted in

Nagaland.

12. For the aforesaid rcasons following order 1is

passed:

“(A) 0.A.N0.124/95:

i) It -is declared that :teA  is  payable from

1.12.1988. : -

ii) (a) The respondents are directed to pay to thex

applicants Special _ (Duty) Allowance (SDA) with effect

from the date of actuel posting in Nagaland on or after

1.12.1988 as the case may be in respect of each applicant
and continué to pay the same s6 long as the concession is

admissible.

(b) Arrears from the daite of actual posting in
Nagaland on or after 1.12.1988 upto date to be paid

within three months from the date of receipt of copy of

this order. .

-

iii; (a) It is declared that SCA(RL) is payable from’
1.10.1985,

[}
(b) 'The respondents are directed to pay to the

applicants SCA(RL).with effect from the date of actual

" posting in Nagaland on or after 1.10.1986 as the case may

t

be .in respect of each applicant and to continue to pay

the same so long as the concession is admissible. -

e R L TP R, N5 e 141, a2

i does e dlab bttt
(c) Arrears from the da

CAEE

poéting

o

e, of actual

S

in . Nagaland: on ‘or..- after 1.10.1986 upto date to be

paid within a period cf three months-from the date of

TN




(a) It .is declared that FSC" is admissible from_4$unu

1.4.1993.

(b) The respoodents are directed to extend the FSC
to the applicants in the prescribed manner with effect

from 1.4.1993° or from the-date of,actual'appolntment as

the case may be in respect of each applicant upto date

and to_continue'to givevthe same so long as admissible.

v) (a) It is. declared that HRA is admissible as
indicqted below .

~
»

(b)- .The respondents are dlrected to pay HRA to the 4
et
_appllcants at the rate as was appllcable to the Centralf

. ,Government employees in B, ‘B—l, B-2 class c1t1es/towns;
for the period from 1.10.1986 or f;om the-ectoal date of
.appoiotmeot as the case maf bé ln reseoce - of eaoh -
applicant upto 28.2.1991 aod at the rate as may be : ':f!’
‘applicable from time to time as from 1.3.1991 upEo'date
and'to‘continue to pay the same at the rate prescfibed;.

hereafter. - - A ' E I oo V:A o

(c) Arrears to be paid accordingly subject~to,the T

-~

- adjustment of the amount as may have already been paid fog .
the respective applicants during the aforesaid period, "

towards HRA.
N B . . _‘l':.
(d) Future payment to be regulated in accordance

- . o . !

with clause (a) above.

(e) Arrears to be paid as early as practioablep but

not later than a period of three months from the date of

’ |
e e i e C ke ———— b . ‘

communication of this order to the’ ‘respondents. = .7 L v

The orlglnal appllcatlon is allowed in terms ofj

% the aforesald order. No order as to costs.




.'o

(B) 0.A.F0.125/95: __ _ -

. . . -

A}
1

i) "It is' declared that SpA is payable from’

.
‘

1) (a) The rezpordents are directed to pay to the

epplicants Special (Duty) Lllcwa@ce (SPA) with gffect

(S

1.22.1958 a4 the cacge m

hl

Hovespect of each cpplicant

e

v be

(=)

and continue to pay the czame sc.lone 3 the concrssion is

h

<

~

niscsible.

i

() Arrsurs from the date of actual posting in

& upto date to be npaid
within three oancis frem the date of receipt. of cepy of

this ordoer,

-7 1ii) {a) 1t is déclered that SCR(RL) is payable f1rom

... b)) The respondents are ~irected to pay to the

- applicants SCA(RL) with effsct f{rcm (he date of actual

posting in Nagaland op or after 1.10.1986 as the case may

. be in resect of each applicant

%" ‘the same so long as the concession is edmicsible.,
& * -

(c) Arrears fronm the date of actual posting

:ﬁgééagaland on or after- - 1.10.1986 upto: date to

. s
b@;péid within a paricg of. thr

»

€e months from'the date of

communication of this order.

iv) (a) It 1s declared that FSC is admissible from
1.4.1593,

frca the date of actual pusting in Kagaland on or alfter

and to continue to pay-

. -. - - vt 7 LI UL X ISR N X Rl ALIRT RN Y SN
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(b) The respondents are directeg to extend the FSC

. Lo the. applicar-s in_the-proscribed manner vith effect

from 1.4.19¢3 op from the dzte or actval appointment s e

i .

the  case may be in respect c¢f cach app]icant'upto date
. . 1Y

.

, I and......
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v) (a) t is declared that HRA is ‘admiss} ggl ek s":,%.a%‘.i“_:,!,. (
. bk . ’ .
YA
1
| applicantsjat the rate as was applicable to'the
Government?employees in B, B-l, B-2 ~'class citi;
. for the'oﬁrlod from 1.10. 1986 or from the actual
oy i: fi . . . p
. ' :{'Papp01ntment + as 1 the; case may ’be'iin irespect'
. : : v
,ppplicantﬁ upto 28.2.1991 and at the rate
) - applicable from time to Lime as £rom 1.3, 1991 nHLo
. ' | . (O
. - “and to continue to,pay the same at the rate pr ‘; {
' . hereafter. .
' (c) Arrears to be paid accordingly subjec& to the
t .
g , adjustment of the amount as may have already bee
‘N i
)..‘
: the, respective applicants during "the aforesal
towards HRA. .
.“. .
. (d). Future payment to be regulated
- ; ' . - o | .
’ with clause (‘a) above. '
‘ c- . .
g . (e) Arrears to paid as early as practlc
"' not later than a period of three months from th¢]
‘ N communicatign of this order to the respondents.- '
T The original application is allowed in.
. .
i the aforesaid order. No order as to costs:
Certified to be true Cuy,
¥ agifrs wfal@fy
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